
Order_dated_6.6.2O3 

Heard Shri S K.Swajn, the learned counsel for 

the applicant and Shri RC aRath, the learned Stndin 

Counsel (on whom a copy of this O.A has been serve(3) 

appearing for the Respondents. 

Non extension of bene1jt under the Assured 

Career Progression (A.0 .P ) Scheme has given rise to a 

cause of action for the applicant in the instant 0 .A 

to approach this Tribunal. It is the case of the applicant 

that although he (urid e r the re 1ev an t Rules) h av in cj 

completed the requisite ntther years of service (12 years) 

on regular basis in the Open Line of the Railways, has 

not been conferred with the benefit2 under the AC .P 

Scheme. It is the further case oE the applicant that his 

representation made to the authorities in this respect 

has not yet been responded and that In howe  beintj 

aggrieved with the inaction of the Pespondenth lie has 

come up in this 0 .A for redressal of his grjewances. 

IIavinçj heard the learned counsel of both the 

parties, this Cl A. *s disposed of with direction to 

Respondenth-Railways to exunine the grievances o the--  

app1icant s raised in his representation as i011 aS 

the points raised in this 0 .A., an7. in the ejerit he is 

considered eligible to get the said beneEits fr should 

he granted such benefits withni - period o:f 12 clays 

from the dato o:E tO ceipt of coplen of th1y çC 	 sos 



Send c'ooies of this order, along with 

copies of this application to flesponc1'nts and free 

Copies of this or1or,  kDO hnioc1 over to ITho :[oarno 

counsel of both the parties. 
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